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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
IN ORIGINAL APPLICATION NO. 34 OF 2025 (WZ)

IN THE MATTER OF:
Vishwajit Ramchandra Dixit Applicant

PUNE DISTRICT Versus
REG.NC. 682
EXP. DATE é{.‘;
11/01/2030 V@— /" Union of India & Ors. Respondents

HUMBLE REPLY ON BEHALF OF THE RESPONDENT NO.2

[SATKARSTHAL GRAM-PANCHAYAT] TO THE

APPLICATION FILED BY THE APPLICANT -

It is most respectfully stated that;

At the outset the present application under reply is illegal, not
maintainable on facts or in law against the Respondent No.2. Infact the
filing of the application is an exercise in the abuse of the due process of
law. Notwithstanding what has been stated herein the Respondent No.2
is filing the reply to the said application.

The contents of the Application qua the Respondent No. 2, are false and
are denied in toto by the Respondent No.2. Anything contained in the

[

Application, not specifically addressed may not be construed to having

been admitted.
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3. The contents of the Para No. 4 are true and correct that the Applicant's

farmland Gat No.92/1 falls under ‘Rajgurunagar Municipal Council’

area, Taluka Khed, District Pune.

. The contents of the Para No. 5 are true and correct that on the upstream

side of Applicant’s farmland, more than 80 flats and 26 bungalow .

projects have come up in ‘Satkarsthal Gram-Panchayat’ and this Gram-
Panchayat now falls under and is included in Pune Metropolitan

Regional Development Authority (PMRDA) region and therefore, the

entire responsibility of the management of sewage, solid waste etc. falls -

now with PMRDA.

. The contents of the Para No.8 are false and hence denied by the

Respondent No.2 that since the source of the polluted water has been
released through the middle of Applicant’s agricultural land, there is no
possibility of developing new farmland or any other kind of new
development there and this is nothing but the complete loss of soil
fertility and soil pollution and as a result the Applicant has faced a huge
financial loss. It is further false and denied that while engaging in these
illegal activities, the Applicant was not given any prior notice from the
concerned builders, Satkarsthal Gram Panchayat, PMRDA, or
Rajgurunagar Municipal Council, nor any attempt was made by them to
obtain prior consent from the Applicant in any manner and due to their

illegal actions and negligence, the surrounding area including the

é% > \ O\.
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Applicant's farm was affected due to the illegal drain of wastewater and
resulted the water pollution.

6. Respondent No. 2 has been repeatedly complaining to ‘Rajgurunagar
Municipal Council’ to take action against the untreated sewage and
nuisance due to that from the wastewater coming from Satkarsthal
Gram-Panchayat and now against PMRDA. The Respondent No.4

Rajgurunagar Municipal Council has the powers to take action and do

the needful.
rTA ﬁ; 7. The contents of the Para No.10 are false and denied by the Respondent
T&ngﬁm No.2 that Satkarsthal Gram-Panchayat has laid down the pipe which

EDISTRICT | =

%,N[?A?ES : & ) stops about 600m away from the river and the untreated sewage and
. \\M’\\e&f/ wastewater let out from it, which belongs to residential areas falling
OF W~

under Satkarsthal Gram-Panchayat and now under PMRDA is entering
Applicant's Plot/farmland and damaging Applicant’s farm and even
more important is that it is environmentally damaging the upstream of
the Bhima River water from where intake water is drawn and supplied
to all staying in the Nagar Parishad area.

8. There is a huge population growing in the area of both, i.e., Satkarsthal
Gram-Panchayat and ‘Rajgurunagar Municipal Council’ and none of
them have a proper Sewage collection network and none of them have
a Sewage Treatment Plant (STP). The Respondent No.2 is aware of the

said fact but it is beyond the control and powers of the Gram Panchayat,
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save and except to follow up with the concemned Authorities which the
Respondent No. 2 has done from time to time.

9. The contents of the Para No.23 are false and hence denied by the
Respondent No.2 that the pollution originates from the Satkarsthal
Gram-Panchayat which is now under the PMRDA area and the
Applicant’s Plot No. 92/1 and the surrounding area has been adversely
affected due to the unauthorized and negligent discharge of untreated
sewage water, causing severe contamination of soil, groundwater, and
crops, thereby infringing upon the fundamental rights of the Applicant

under Article 21 of the Constitution of India which guarantees the right

to life and a clean environment.

10.The contents of the Para No.27 are false and hence denied by the
Respondent No.2 that the Applicant has repeatedly lodged complaints
with the Satkarsthal Gram Panchayat and the Rajgurunagar Nagar
Parishad however both authorities have failed to take cognizance of the
grievances of Applicant.

TRUE FACTS OF THE RESPONDENT NO.2 SATKARSTHAL

GRAM PANCHAYAT ARE AS FOLLOWS:

1. The Respondent No.2 states that the Respondent No.2 has a limited
population consisting of approximately 2600 people and therefore

has limited powers, functions and duties within its jurisdiction.
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2. The Respondent No.2 states that the Respondent No.2 functions
under the control and directions of the superior authorities i.e
Rajgurunagar Municipal Council and Panchayat Samiti, Khed.

3. The Respondent No.2 states that the Respondent No.4 had issued a
letter to the Respondent No.2 on 09.04.2025 with a copy to the
Respondent No.3 and the Applicant, stating that the Applicant had
filed a complaint / letter dated 02.06.2024 received on 03.06.2024

that the sewage from newly developed residential projects within the

GNO, 883 ¥ _-' limits of Respondent No.2 [Satkarsthal Gram Panchayat] is passing
EXP DL ,"'.Q.:\/!"

TS AN /// through the land (Gat No. 92) belonging to the Applicant, which lies

NT OF “\/ :

" within the jurisdiction of Respondent No.4 [Rajgurunagar Municipal

Council], and that his land is becoming barren as a result and it is
the responsibility of the Respondent No.2 to take appropriate action
on this complaint and directed the Respondent No.2 to take suitable
action at their level, and the concerned parties should be informed
directly and detailed report of the action taken should also be
communicated to the Respondent No.4. Annexed hereto is a copy of
the letter dated 09.04.2025 issued by the Respondent No.4 to the
Respondent No.2, marked as ‘Annexure R1’.

4. The Respondent No.2 states that the Panchayat Samiti, Khed had
issued a show cause Notice to the Respondent No.2 dated

22.04.2025 with a copy to the Respondent No.6, stating that the
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Applicant has filed an application before this Hon’ble Tribunal
under O.A. No. 34/2025 regarding the discharge of untreated
wastewater into the Bhima River and in accordance with the orders
of this Hon’ble Tribunal, the officials of the Respondent No.6
conducted a site inspection and during this visit, it was observed that
untreated sewage from the Satkarsthal Samtanagar area is being
discharged into the Bhima River and that the Respondent No.6 has

directed that 100% of the sewage generated in the Satkarsthal

jurisdiction must be treated, and necessary precautions should be % |

taken to ensure that untreated sewage is not released into the Bhima '\~

River, thereby avoiding water pollution and the Respondent No.2"
was instructed to take immediate action for scientific treatment of
the sewage and submit a report of the action taken to this office at
the earliest. Annexed hereto is a copy of the show cause notice dated
22.04.2025 issued by the Panchayat Samiti, Khed, marked as
‘Annexure R2’.

. Accordingly the Respondent No.2 after receiving the said letter from
Respondent No.4 issued a letter to Mr. Sujit Atmaram Kale
Proprietor of Suraj Homes who had newly developed residential
projects dated 23.04.2025 with a copy to Panchayat Samiti Khed,
Respondent No.4, Respondent No.6 and the Applicant, stating that

the Applicant has filed an application (OA No. 34/2025) before this
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Hon’ble Tribunal and as per the said application, the Applicant has
raised a complaint regarding the discharge of untreated sewage into
the Bhima River. In accordance with the directions of this Hon’ble
Tribunal, officers from the Maharashtra Pollution Control Board
Pune-2 along with representatives of the Respondent No.2,
conducted a site inspection and during the visit, it was observed that
untreated sewage from the Suraj Homes housing project at
Satkarsthal is being discharged directly into the Bhima River.

In this regard, the Maharashtra Pollution Control Board, Pune,
hereby directed the Suraj Homes housing project to ensure 100%

treatment of the sewage genecrated from their housing project and

instructed to take necessary precautions to prevent untreated sewage
from entering the waters of the Bhima River and causing water
pollution. Therefore, the Respondent No.2 requested the Suraj
Homes to take immediate action to scientifically treat the sewage
and submit a report of the actions taken to their office at the carliest
and also informed the Suraj Homes that failure to comply may result
in legal action against the Suraj Homes under the Water (Prevention
and Control of Pollution) Act, 1974 and was advised to take this
matter seriously. Annexed hereto is an office copy of the letter dated
23.04.2025 issued to Mr. Sujit Atmaram Kale Proprictor of Suraj

Homes, duly acknowledged marked as ‘Annexure R3’.
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6. The Respondent No.2 states that the Respondent No.2 issued a letter
to the Respondent No.4 on 29.04.2025 stating that in accordance
with the directions of this Hon’ble Tribunal, officials from the
Respondent No.6 along with the Respondent No.2, visited the
concerned site and during the inspection, it was observed that
sewage from household use and toilets in housing projects within the
area of Respondent No.2 and 4 is being discharged untreated into the
drainage pipelines of the Respondent No.2 and 4 and this sewage is
then mixing directly into the Bhima riverbed, thereby polluting the |
river water and it is necessary that 100% of the sewage generated
from the housing projects is within the limits of the Respondent No.4
and appropriate measures must be taken by the Respondent No.4 to
ensure that untreated sewage does not enter the Bhima river and
cause water pollution. Annexed hereto is an office copy of the letter
dated 29.04.2025 issued to the Respondent No.4, marked as
‘Annexure R4’.

7. The Respondent No.2 states that Respondent No.2 had replied to the
show cause notice dated 22.04.2025, on 05.05.2025 to the Panchayat
Samiti, Khed with a copy to the Respondent No.6 stating the above
facts and also stated that since these housing projects are located
adjacent to the Rajgurunagar Municipal Council limits i.e

Respondent No.4 it is observed that untreated sewage from many

/
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housing projects within the jurisdiction of the Respondent No.4 is
being discharged into the same mentioned drainage line. The
Respondent No.2 has completed the underground drainage system
within its jurisdiction. However, completing the remaining work of
the underground drainage system and constructing a final sewage
treatment plant is within the jurisdiction of the Respondent No.4
hence it is the responsibility of the Respondent No.4. It is also noted
in the reserved land map that the Pune Metropolitan Region
Development Authority (PMRDA) has reserved land near the Bhima
River for the sewage treatment plant. Therefore, it is necessary and
expected that all housing projects within the jurisdiction of the
Respondent No.4 must ensure 100% treatment of their sewage
before connecting to the underground drainage system.
Additionally, it is essential that a sewage treatment plant and
underground drainage system be implemented immediately within
their jurisdiction and hence requested the Panchayat Samiti, Khed to
take appropriate action on this matter. Annexed hereto is a office
copy of the reply to show cause Notice dated 05.05.2025 issued by
the Respondent No.2 to Panchayat Samiti, Khed, marked as
‘Annexure R5’.

. The Respondent No.2 states that the Respondent No.2 had also

issued the letter dated 05.05.2025 to the Respondent No.2 with a
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copy to the Respondent No.6 and Panchayat Samiti, Khed, stating
the above mentioned facts. Annexed hereto is an office copy of the
letter dated 05.05.2025 issued by the Respondent No.2 to the

Respondent No.4, marked as ‘Annexure R6’.

. The Respondent No.2 states that the residents of the Suraj Homes

Housing Society replied oh 02.05.2025 to the letter dated 29.04.2025
sent by the ReSpondent No.2 stating that in connection with the case
filed before this Hon’ble Tribunal under OA No. 34/2025, and as per
the orders of the Maharashtra Pollution Control Board, Pune, they
have been instructed to treat 100% of the sewage generated from
their residential project and the residents of Suraj Homes inform the
Respondent No.2 that they are currently discharging 100% of the
sewage from their residential project into a sewage treatment plant
constructed near their homes at their own expense and after the said
procedure, the said water is connected to the drainage line laid by
the Gram Panchayat and Municipal Council. Annexed "hereto is a
reply dated 02.05.2025 sent by the residents of the Suraj Homes
Housing Society replied to the letter dated 29.04.2025, marked as

‘Annexure R7’.

10.The Respondent No.2 states that the contents of the reply to the letter

dated 29.04.2025 issued by the residents of the Suraj Homes
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Housing Society is totally false, vague and hence denied by the
Respondent No.2.

11.The Respondent No.2 states that on 27/06/2025, the Respondent
No.2 along with 10 other Panchas conducted an on-site inspection
in the presence of local individuals regarding the sewage
management and other necessary facilities provided by Suraj Homes
Housing Society. During the inspection, it was observed that there
is a 12-foot-wide unpaved road leading to the society. Inside the
society premises, there is a lack of adequate street lighting, and the
existing street lights were found to be non-functional. The total

number of flats in the society is 81, out of which 21 flats are under

the name of "Suraj Group." It was found that no taxes have been paid
for the past five years for these 21 flats.

The Respondent No.2 further states that regarding sewage
management, it was observed that the builder has only provided an
inadequately sized septic tank and no other effective measures such
as an STP (Sewage Treatment Plant) or soak pits have been
implemented. Suraj Homes receives a daily water supply of 40,000
litres from the Gram Panchayat of Satkarsthal, out of which
approximately 28,000 litres is released as wastewater into the septic
tank. Without undergoing any treatment, this wastewater is directly

connected to a closed underground drainage system extending up to
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the farm of the Applicant and it was found that the Gram Panchayat
has not incurred any expenses or utilized any government funds for
this closed drainage system. It was reported that the builder
constructed the said closed drainage line unilaterally, without
following proper procedures and without taking local farmers into
confidence. In addition to Suraj Homes' sewage, it was also found

that wastewater from certain residential projects and housing

societies within the jurisdiction of Rajgurunagar Municipal Council. /
;""..

i.e Respondent No.4 has been partially connected to this same closed {If 4.
drainage system. Accordingly a Panchnama has been carried out in
the presence of witnesses on 27.06.2025. Annexed hereto is a copy
of the Panchnama dated 27.06.2025 carried out by the Respondent
No.2, marked as ‘Annexure R8’.

12.The Respondent No.2 issued a letter to the Panchayat Samiti, Khed
on 30.06.2025 with a copy to Deputy Engineer Construction Sub-
Division, Khed, stating that a survey should be conducted regarding
the sewage management in the Satkarsthal area, specifically at Suraj
Homes, Adarsh Nagar, and Abhinandan Society. Based on the
survey, two large soak pits, other individual soak pits, and one STP
(Sewage Treatment Plant) should be planned and requested to

prepare an estimate for the same and obtain technical approval.

Annexed hereto is a office copy of the letter dated 30.06.2025 1ssued
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by the Respondent No.2 to Panchayat Samiti, Khed, along with some
photographs, marked as ‘Annexure R9°.

13.The Respondent No.2 also issued a letter to the Panchayat Samiti,
Khed on 30.06.2025 stating that the issue of wastewater in the
jurisdiction of Satkarsathal Gram Panchayat i.e Respondent No.2
has becomé severe and therefore, as a remedial measure soak pits be

approved under the MREGS (Mahatma Gandhi Rural Employment

’i/\\ Guarantee Scheme). This will help in the proper management of

| Lf{l) f‘} wastewater and resolve the existing issues in the area. The Panchayat
\///éé;? Samiti, Khed failed to reply to the above said Notices dated
:\—'__ITQE):/ 30.06.2025. Annexed hereto is a copy of the letter issued to the

Panchayat Samiti, Khed dated 30.06.2025, marked as ‘Annexure
10°.

14.The Respondent No.2 also issued a letter to the Sub Regional
Officer, Maharashtra Pollution Control Board i.e Respondent No.6
thereby submitting the details of Sewage Water Treatment Plant
(STP) and its working progress and detail submission in pursuance
to the present proceedings pending before this Hon’ble Tribunal.
Annexed hereto is a copy of the letter dated 30.06.2025 issued by
the Respondent No.2 to the Respondent No.6, marked as “Annexure

RI11°.
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\L\ 15.The Respondent No.2 states that society and the builder of the
society is a necessary party which the Applicant has failed and
neglected to make the society and the builder of the society and the
residents therein as a party to the present proceedings. The presence
of these Parties is a must without which the issues in the present
Application cannot be adjudicated.

16.The Applicant ought to have made the society and the builder and
residents of 80 flats and 26 bungalow projects a party in the present
proceedings as the sewage and waste water pollution has been
created by them and they have not installed the Sewage Treatment
Plants (STPs) leading to the discharge of untreated sewage.

17.The Applicant has mentioned that sewage and waste water created
by 80 flats and 26 bungalow projects in this area with an estimated
sewage quantity of 10,00,000/- litres from 2000 flats but the
Applicant has failed to disclose the names and details of the residents
residing therein.

18.The Respondent No.2 Satkarsthal Gram Panchayat has taken steps/
action as soon as the Respondent No.2 received various letters /
notice from the superior authorities within its powers and
jurisdiction. The Respondent No.2 has also addressed letters to
various authorities from time to time after it came to the knowledge

of the Respondent No.2 about the same.
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19.The Respondent No.2 Satkarsthal Gram Panchayat has done how
much ever possible the Respondent No.2 could do as it is the
responsibility and duty of the Respondent No.4 and Panchayat
Samiti, Khed.

20.The Respondent No.2 states that the present proceedings are not
maintainable qua the Respondent No.2 and hence it deserves to be
dismissed qua the Respondent No.2 Satkarsthal Grampanchayat.

21.The reliefs claimed in prayer clauses are also not maintainable qua
the Respondent No.2 and hence deserves to be rejected.

22.Prayer:
It is therefore humbly prayed that;

i. This Hon’ble Tribunal may be pleased to dismiss the present

proceedings qua the Respondent No.2 with exemplary costs.
ii.  This Hon’ble Tribunal may be pleased to pass any other orders

in the interest of justice.

;

Date: 14| 3|2025

{ ' \ r—
&Hﬁ&\_
Place: Pune Respondent No.2
S - Through Sarpanch Rutika Satkar
W
Adw F‘M P\%F&M s TR WV

ar. s, . .
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VERIFICATION

I, Rutika Satkar, Sarpanch of Satkarsthal Gram Panchayat, Satkarsthal,
Wada Road, Taluka Khed, District Pune — 410505, do hereby take oath and

state on solemn affirmation that the contents of the foregoing Reply are

true and correct to my own information and knowledge and I believe the /
¥

N

same to be true. [?!O /i\

Solemnly affirmed at  Pyne  onthis _4y day of July 2025.

Date: 11 [2]ag /@‘M

Place: Pune Deponent

BErOREME
Notedinm.p
b L. -
NOTA%’G - AhAt SLNo_& -
REG. NO.683
14 JuL 2055

P e S

-v
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
IN ORIGINAL APPLICATION NO. 34 OF 2025 (WZ)

IN THE MATTER OF:
Vishwajit Ramchandra Dixit Applicant
Versus
nion of India & Ors. Respondents

AFFIDAVIT IN SUPPORT OF THE REPLY

I, Rutika Satkar, Age- 25 years, Sarpanch of Satkarsthal Gram
Panchayat, Satkarsthal, Wada Road, Taluka Khed, District Pune —

410505, do hereby state on solemn affirmation that;

2
z
= s 1. I state that the contents of the present Reply are entered by me /
g“ 2
et : ;
upon my 1instructions.

IVIHYLON
4 ’“nlk‘f_r"- e

IVIHVLON

TVIHVION.

oW
o
N
i
A . _\r:a‘v
s

__ ;—5} 2. 1 state that the contents of the present Reply are true and correct
to the best of my knowledge and belief and believe the same to

be true.

Solemnly affirmed at Pune on this 14 day of July 2025.

—

5 Daeavac,Z5% NORN o

P Place: Pune S Affiant
T "~ Gy > — -
) i G, K, Ha
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To,
Sub-Regional Officer,
Maharashtra Pollution Control Board,

Pune.

Subject :- Submitting the details of Sewage water treatment
Plant (STP) and its working progress and detail submission in

pursuance to case pending before National Green
i.e. OA No. 34 of 2025 (WZ).
Respected Sir,

With reference to above subject, I Rutika Aakash Satkar being the
Sarpanch of Satkar Sthal Grampanchayat (Hereinafter referred as SSG)

do states and submits as under:-

1. Following the appropriate inspection of the SSG , The water
which is been used by nearby people of the area is going to the
plot No. 92/1 of the complaint holder of Rajgurunagar Place.
After sending the employees of the Gram Panchayat to the Site
Inspection, the Gram Panchayat of this place realized that the
sewage was passing through the Gram Panchayat boundary in
this place which is in to the plot no. 92/1.

2. After Inspecting the site it was seen that large number of
plotting has took place into the site and construction of
bungalows has been done in the area. After completing the

Inspection by SSG, a notice was been send to the “Suraj Home
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7 Housing Society” on 23/03/2024 to make a proper 100%
77@ management of sewage water source into their residency by the
SSG.

3. The Suraj Home Housing Society replied to the Notice of SSG
saying that a sewage source water from the housing project was
released into the septic tank that they have digged and the water
is left after the proper harvesting. ,

4. The SSG after the reply of Suraj Home Housing Society
themselves visited to the place on 3/05/2025 again and noticed
that the sewage source water was been properly drained by the
Suraj Home Housing Society into the septic tank and properly
taking care of it.

5. When the Site inspection was been done by the SSG it was been
noticed that Apart from that, sewage from other bungalow
owners within the Satkar Sthal Gram Panchayat limits was also
seen flowing into Vishwajit Dixit's plot. They too were noticed
regarding the sewage of water to be drained properly into the
specific area.

6. During a physical inspéction of the affected plot, it was
observed that some sewage was discharged from bungalows and
housing projects located within the limits of Satkar Sthal Gram
Panchayat as well as Rajgurunagar Municipal Council. In this
regard, taking into account OA 34/25 before the National Green
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informed about the discharge of domestic and industrial waste
water from a housing project in Rajgurunagar into the sewer
line of the Gram Panchayat without treatment and it has also
been informed that appropriate action should be taken by the
Municipal Council regarding the matter. At the same time, work
is underway to construct a septic tank within the boundaries of
Satkar Sthal Gram Panchayat to prevent the sewage flowing
through the boundariés of Satkar Sthal Gram Panchayat from’
flowing directly into the river and Satkar Sthal Gram Panchayat
is making every effort to complete this work as soon as
possible.

. At the same time, Satkar Sthal is a place with a population of
approximately 2600 adjacent to Rajgurunagar Municipal
Council. In the future, after sitting with Rajgurunagar Municipal
Council, an exchange of ideas is underway regarding how the
sewage from Satkar Sthal Gram Panchayat can be sent to the
drainage of the Municipal Council through the underground
drainage system. At the same time, in consultation with
Rajgurunagar Municipal Council, an exchaﬁge of ideas 1is
underway regarding how the mixed sewage of Satkar Sthal
Gram Panchayat and Rajgurunagar Municipal Council can be

combined through the underground drainage system and 100%
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Tribunal, the Rajgurinagar Municipal Council has beer.{" a
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discussions are underway with Satkar Sthal Gram Panchayat to
process the sewage and ensure that it does not go into the Bhima
River basin and the complainant's plot is not affected by the
sewage.

8. For the ready reference, I have annexed the Precautions taken
by Satkar sthal grampanchayat as follows,
1. Spot visit report of Suraj Home Housing Society dated

03/05/2025.

2. Compliance letter of Hon ble NGT (WZ).

3. Issue notice to the members of Satkar sthal Gram panchayat
dated 27/06/2025.

4. Letter to BDO panchayat samiti khed to do survey of wastage
water of Suraj Home Housing Society dated 30/06/2025.

5. Letter to BDO for granting permission to digging of whole
for septic tank dated 30/06/2025.

Place:- Sstkarsthal RS —

i, S wRrER
Date :- 30/06/.:025 Y ot ¥Res y

Mrs. Rutika Aakash Satkar



